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(ii) REPORTED LEARKAGE OF ALVA
CoMMISSION REPORT

SHRI BHAGAT RAM (Phillaur):
With your permission, I am raising
this matter of urgent public impor-
tance under rule 377: the statement of
Shr1 Ra; Narain hon. Health Minister
in the Lok Sabha on 2nd March 1978
that the report of the Alva Commis-
sion has come as a “shocking revela-
tion” on the treatment meted out to
Shri Jayaprakash Narain during his de-
tention in the PGI and the news item
in the Indian Express, March 4, 1878
PGI doctors indicated’ is causing
grave doubts among the people of the
country about the PGI, Chandigarh.
The entire nation was looking forward
to see the real contents of the report
which the hon. Minister promised to
Place on the Table of the House. But
the subsequent decision of the Minis-
ter not to disclose the so-called ‘in-
terim report’ to spread dissatisfaction
and suspicious amongst the people.
Now a news repoit from the Tribune,
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Chandigarh dateq 13-3-1878 under the
heading of ‘Mys IP's Digoxin
Toxicity ,not solved’ has disclosed
really the shocking revelations which
must be probed through a judicial en-
quiry to clear the doubty ang suspicion.
The demand for a judicial enquiry as
put forth by PGl doctors has a gene-
ral support from all walks of life and
must be conceded to so that justice
prevails ang the public is made aware
of the facts. Only in judicial enguiry
the realities can be brought to book
where everybody shall have the right
to say and the right to defence. In
view of the above, I would like to
request the hon. Minister to make a
categorical statement about the leak-
age of report to the Press hefore it is
presented to the Parliament and I
also strongly demand a judicial en-
quiry into the whole incident,
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